IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
_hkh - ’
0.A.1617/97. Dt, of Decisien 3 05212-97,]
i
?'-"P‘,vChavan X _}\pplicant.
vs

The Chairman-Secretary,
Telecom Cemmissien, -

Dept, of Telecemmunicatiens,
Sanchar Bhavan, .

New Delhi,

Ceunsel for the applicant

Fgungel fer the respendents

. CORAM:

.. Respendent,

$ Mc.P.B.Vijaya Kumar

t Mr.N.R,Devaraj, Sr.cCGsc,

THE HON'BLE SHRI H. RAJENDRA PRASAD s MEMBER (ADMN.)

THE HON'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.)
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_in shert, is that a meme ef charges was served en him #n 6-4-94,
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ORAL ORDER (PER HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (ADMN.)

Heard Mr.P.B.Vijaya Kumar, for the applicant and
Mr.N¥.R.Pevaraj, for the respendents.

2. When the case was taken up for admissien it was

submitted by Mr.P.B.Vijaya Kumar, learned counsel fer the applicqnt'

that he dees not want te press fer the main relief new.and that
the 1qter1m re;ief prayed fcr can 1tse;f pe_rega;ded as main relieé
at present for the purpeses ef this OA,

3. The applicant 1g_said tf h;vg submitted twq represgn-

tatiens te the sele Respendent en 11-04-97 and 06-07-97, These .

T

repregentggigns were with regard te regulérisation of the applicant
services in the grade of Assistant Engineer (CP in-thqh}vil Wing

of the TelecommunicatignVerartmEnt. The cénteption of the applic%

whereas the DPC which had met nearly S years earlier, i.e.,in19€9,
hﬁd duly censidered his case fer regularisatien iﬁkhe AE's cadre.
The grievance in the preseht applicatien is that the resbrt‘to the
sealed cever precedure by the Respendent gommmﬁsion was net in ord%
in the situatien and circumstances such as éhese. In this centext
hg cites the quggment of Hpnfble §uprene Cgurt in,Uhion ef India
VQ,'K:V.Jangkiraman KQ,T,J: 1992 (;l §p_!.371? te éuébort hise
!rgu@en;. It ;snfurthef subm;tted that #n q&.Q/QOf inlexactly simi
cirqumstanqgs was diSptseq ef by this Bgnqh en 15-6-92,w1th a
direct;cn te thg Respondents te epen a’similar'sealed cever in
r§59ect of the appligant-therein and toftakg_fygyher actien in
a¢qordancg wigh the recymmgndat;og of the DPC within a peried of

2 months frem the date of receipt ef a cepy ef that judgement.
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'reminder-representation dt 6-7-97 (Annexure~2) within 8 weeks

. eut 1in the cases cited supra, the same shall have te be threugh a

“ 'le N “J/[

o P Depurly

. T
4, - In the light of the submissions made and the case-law
cited. it weuld be expedicnt and adequate to direct the ReSpondent

tc dispose cf the representation dt. 11-4—97 (Annexure-l) and the

from the date f receipt of a _cepy of this orﬂer. In case the_

representat;onﬁsz cemeijte be rejected despite the pesitien breucht

detailed speaking order. The appldcant, in that situatien shall
bajg ghe«l;pg;@y.tq reagitate bis g:;eyance, if sé ;qV;seq.in'Qase
yg happens tf be aggrievgg.ﬁy.the decis;qg that mq?_be cémmunicated
te him.- A cepy of this-OA.éﬁall be senf to'thé Respondent te
facilitate preper examinstien of the applicant s claim.‘

5. . Thus the OA is dispesed of at the admission stcgE.

___—ABIS,JAI PARAMESHWAR) (H, m PRASAD)
MEMBER(JUDL ) - "“"'MEMBER(ADW.)

Sy, T |

,,~Dateg : The Sth Dec. 1997,

Tbictated'in the Gpen COur&) <a\ka”,;f,,»f" ]
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Betwesn: = - Dated:17:7.1998,

Tha

 Telecom Lommission, :
Depattment of Telecommunications, i .
Sanchar Bhauan. Neou Delhi. «e Applicant/

-Respandent
.And
5hri.0%P¥Chauan ' \ g%: Respondent/
- o g S Applicant
Counsel Por the Applicant : Mr,NJ R.Devara]
Counsal Por the, Raspondent . . Mrs P.B,Vijaya Kumar
CORAM: |

THE

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH & HYDERABAD.

|
|

MALNCE533/98 in 0ANo1617/97

Chairman[ﬁacratary,

THE WON'BLE MR. R.RANGARAZAN : MEMBER {A)
' * ¥ * : ‘

TRIBUNAL MADE THE FOLLOWING ORDER:

for

2.,

s 3m98 anly 1
ﬁraycd %H?. o

3 Accordingly MA is allouado‘ No cosis.
i!r"l" R
(i
- ' Deputy Registrar
Capy tor- '
1. The CHairman/Secretary, Telacom Commisglun, Daptt, af
. Telecommunications, . Sanchar Bhavan, Neu Delhi.

2s 0One copy to llry N.R. ‘Davaraj, SrsCG5Cs, CAT., Hyd. ,
3, One copy to Mr,P,B. Vi jaya Kumar, ﬂdvncata, CAT., Hyd.

One duplicate cbpy. ‘

sSrIr

Heard Sri N.R.Dsvaraj for MA applicents amd Sri Durga Rau
ori P.B. Ulgay Kumar for MA resspondant.

thl t tign of 4 months tima is requested fram
3 from today, -the MA is allowed as
¥
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